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No. F-13-26/2016/X1tI: Whereas, in view to create opportunities of employment to a large
number of local persons and to enhance investment in the State, the Commerce,
Industries and Employment Department vide its order No. F-16-13-2016-A-Xl dated 1311l

February, 2017 has granted various facilities to the extension project of Mh>, Sagar
Manufactures Pvt. ltd. in Tamot, District Raisen,a project with an investment of Rs.
936.64 crore, including exemption from payment of electricity duty on new connection or
change on additional electrical load on the eXisting connection.

21 And whereas, Secretary, State Level Empowered Committee, MP TRIFAC vide
letter no. MP TRIFAC/Fiscal Incentive I 2017 I 4435 dated 16th October, 2017 has
conve~ed the decisions taken by the State Level Empowered Committee in meeting held
on 14t September, 2017 in the above regard. . . .

31 Now, therefore, in exercise of the powers conferred by clause (i) of section 5 of
the Madhya Pradesh Vidyut Shulk Adhiniyam, 2012 (No. 17 of 2012), the State
Government, hereby, exempts first phase of textile project orM/s Sagar Manufacturers
Pvt. ltd. established at Tamot, District Raisen from payment of electricity duty on the
electricity consumed by the 4200 KVA additional electrical load, added under this
project, on the existing connection, for a period of 7 years from 15.12.2016:

Provided that MIs Sagar Manufacturers Pvt. Ltd. shall clearly ealTnark the
additional load of 4200 KVA added by them on the existing connection under the first
stage of their project:

Provided further that MIs Sagar Manufacturers Pvt. Ltd. shall have to install a
separate meter for its first stage extension project in view of provisions under clause (b)
of sub-section (2) of section 15 of the Madhya Pradesh Vidyut Shulk Adhiniyam, 2012
(No. 17 of 2012) and sub-rule (1) of rule 10 of the Madhya Pradesh Electricity Duty
Rules, 1949 for grant of exemption for consumption of units under the additional
electrical load of 4200 KVA.
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